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All ahab ad, this the 14th day of July. 2OCO.

Q.JhMl : Hon' ble Mr. hafiq Uddin, Member {J}

Hon' bl e Mr. M.P. ~ing h, Member ~A)

Jtshok Chandra ~/o ~hri h.P. ~harma.

R/o l.ltr. No. 1-10/ A, h ail way Quartel' ,

hailway ~tation Pt;loolpur, Allahabad.
• •• dppl i cant

Ver sus

1. Union of IDdia through the Gener al Manager,

Norther n hailway, Bar oda hou~e,
New Uel hi.

2. Ihe uivisional Hailway JV1anager,

Northern Railway, Hazartganj, Lucknow,

3. Ihe ~enior uivisional Personnel Ufficer,

Northern Railway, Hazaratganj, Lucknow•

",..

••• •Respondents.

G/R ~hri P. !viathur

V n U E h

(By Hon' hl e JVlr. h afiq Uddin, Member ~J) )

Ihe present V.;la has been filed by the applicant

for direction to respondents to implement the hailway

Boar d' s Cir cui ar dated 2':f.04.1~':f':f cir cul ated vide the

P.~. No. 11816 of the respondents after creatin~ super numerary

post for the applicant in the gr ade Of hs. o500-10oL.O/-.

2. Ihe applicant, who was working as .Jtation

.;)uperintendent P~olpur has been medically decategorised

on 14.01.2ClOQ. Ihe applicant claims the relief on the basis

of hailway Board. s letter dated 2St.04.19':f9 ~a copy which

has been annexed as Annexure NO. 5 to thisu.&). The



of communication of this or dez , U.,;:4.e is disposed of

a ccor dingl y.
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applicant alleges that the respondents havenot created

supernumerary post as contemplated by the aforesaid

letter of the Railway Board.

3. The respondents are dir ected to decide and

pass reasoned order on the represent ation dated 07.03.2OCX)

submitted by the applicant in the light of railway board's

letter dated 29.04.1999 within four weeks from the date

1.-:1· P.I


